STARRED ASSEMBLY QUESTION NO.*1441

SH. PARMOD KUMAR VIJ, MLA:

Q: Will the Deputy Chief Minister be pleased to state:

a) Whether it is a fact that the people of Panipat are more effected with the

Pollution and other side effects from IOCL Refinery plant in Panipat;

b) Whether any preference in employment/job has been given to the local

residents in recruitments of the said plant;

c) If so, the details thereof together with the number of local residents who got

jobs in the said plant so far; and
d) If not, whether there is any proposal under consideration of the Government to
provide reservation in employment to the local residents in the said plant in

future together with the number of seats reserved in the said plant at present.

Reply:

DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER, HARYANA.

Sir, a statement is laid on the table of the House.



Statement in respect of Starred Assembly Question No.*1441 asked by Sh. Parmod
Kumar Vij, MLA

a) i)

As per report received from HSPCB, it has been informed that a study was done by the
Joint Committee in matter of Hon’ble NGT in O.A. No.738/2018 titled as Satpal Singh,
Sarpanch, Singhpura-Sithana Vs IOCL & Ors as per orders of Hon’ble NGT. The data of
air/water borne disease obtained from Medical Officer, CHC Dadlana, Panipat for the

period 2015 to 2019 is given as below.

Year Water borne diseases Respiratory diseases
2015 198 1911
2016 60 2449
2017 436 505
2018 388 1157
2019 205 2495

The NEERI in its report has attributed this Air/Water borne diseases to I0C Panipat.
The NGT has disposed of the case vide order dated 22.03.2021 directing to implement
the restoration plan submitted by the State of Haryana and IOCL which includes
installation of Online Continuous Effluent Monitoring System, Medical Checkup of the
people, plantation and maintenance of Forest, supply of safe drinking water etc.

IOCL Panipat Refinery vide their letter dated 14.12.2021 has inter-alia informed as
under:-

“The Refinery has a robust system for ensuring control and abatement of pollution. All
the environmental protection measures are in accordance with the stipulated guideline
and law promulgated from time to time. Online analyzers are connected with pollution
monitoring authorities.

In all project implementation, prior Environmental Impact Assessment study has been
carried out. Subsequently, environment management plan based on the EIA has been
prepared and adhered to. Appropriate approval as per the statutory norms has always
been taken from the Ministry of Environment, Forest & Climate Change and other
statutory authorities like Central Pollution Control Board (CPCB), Haryana Pollution
Control Board (HSPCB), PESO, Factory Inspector etc.

Further, it may be informed that all stack emission parameters (SOX, NOX, PM) of
Panipat Refinery are within CPCB Standard limit. All stack emission parameters are
connected to CPCB/HSPCB through online continuous emission monitoring system
(OCEMS). It may also be informed that considering all aspects, Hon’ble NGT court has
disposed the case on pollution against Panipat Refinery on 22.03.2021. Further all

suggestions given by Hon’ble NGT court has been complied with.



Moreover, as a commitment towards a greener environment, Refinery is taking various
measures through CSR and CER. The Refinery is also creating facility (2G Ethanol
Plant), 1st of its kind in India, for reducing the stubble burning event in the area, which
has immense polluting impact on NCR region. Further, plant (3G Ethanol Plant) is being

erected for reducing the global warming gas i.e. carbon dioxide”.

b) 1. Vide letter No.PR/HR/VS/1/2021 dated 14.12.2021 received from IOCL Panipat Refinery,

d)

it has been informed that since acquisition of land for Panipat Refinery &
Petrochemical Complex was done in a phased manner through Government of Haryana,
there is no agreement either with the land losers or with the Government of Haryana to
provide employment or any other facility to the land losers. However, based on
discussion in the Office of Additional Deputy Commissioner, Panipat in 1997, following
initiatives for rehabilitation have been taken by IOCL wherein indirect employment
opportunities have been extended to the families of the land losers to provide
economic opportunities:-

i) Vehicles have been engaged on fixed terms & conditions.

ii) Non-technical petty jobs like grass cutting and drain cleaning have since been

awarded to the land losers through their registered Cooperative Societies.

For additional land acquired through Govt. agencies after 05.03.2005, Government of
Haryana has formulated a scheme for Rehabilitation and Resettlement (R&R) of land
losers, wherein land losers are being paid annuity by IOCL for next 33 years over and
above the usual land compensation. The amount of annuity being paid is Rs.15,000/-

per acre per year which is increased by fixed sum of Rs. 500/- per acre per year.

. However, based on the available skill of local manpower, they are getting an

opportunity to work with contractors, who are working in the Refinery.

Not applicable in light of (b) above.
No, there is no proposal under consideration of the Government to provide reservation

in employment to the local residents in IOCL Panipat Refinery.
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